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Mr. Speaker: Next Question.
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Administrative Reforms

+
Dr. L. M. Singhvi:
Shri Ramachandra Ulaka:
“209. ! Shri Dhuleshwar Meena:
Shri S, M. Banerjee:
Shri D, C. Sharma:

Wil the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 123 on the
3rd June 1964 and state:

(a) whether Government have com-
pleted consideration of varioug reform
proposals regarding Central Admini-
strative Services; and

-

(b) if so, the main features of the
proposalg of reforms accepted by
Government?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). The matter is still under
consideration.

Dr. L. M. Singhvi: May 1 know the
broad features of ‘the proposals which
are under consideration, andq whether
Government aré considering to take
.any specific steps to raise the morale,
-efficiency and readiness to take deci-
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sions and to implement them, of the
civil services?

Shri Hathi: The question that has
been tabled relates only to the Cen-
tral Administrative Services reforms
but not to administrative reforms as
such. But the hon. Member wants to
ask about administrative reforms in
general and not about reforms in the
civil services organisation. That is
also being looked into.

Dr. L, M. Siaghvi: It is quite clear
that the question whioh I have put
relates to enabling the services to
phlay their role in our country, and,
therefore. it relates also to reforms
which are necessary for enabling them
to play their role.

Mr. Speaker: Part (a) of the hon.
Member's question relateg to the Cen-
tral Administrative Services.

Shri Hathi: This question refers to
the previous question on the subject
which was with regard to the admini-
strative gervices pool. Anyway, I am
prepared to reply to any question that
the hon. Member wants to ask in res=
pect of this.

Dr. L. M. Singhvi: I have put my
question already.

Shri Hathi: The Administrative Re-
formg Division is looking into this.

Dr. L. M, Singhvi: What is the
nature of the reform that is proposed
to be carried gut or is under the con-
sideration of Qovernment in respect
of the Central pool of administrative
services?

Shri Hathi: So far as the Central
pool of administrative gervices is con-
cerned, the matter was placed be-
fore the Cabinet, and a sub. it-
tee of the Cabinet has been appoint-
ed, which is looking into it.

Shri 5. M. Banerjee: May I know
whether Government have in their
mind the conception of a clean admi-
nistration as a resu!t of such admini-
strative reforms. and if so, whether
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the terms of reference of this parti-
cular committee will be widened to
include such matters also?

Shri Hathi: No, this committee has
been set up to look into the admi-
nistrative services pool.

Shri D. C. Sharma: May I know
along what line the thinking of the
Ministry is proceeding, whether it is
with refcrence to the salaries and
allowances or with reference to the
cutting down of red-tape among the
services or with reference to the high-
lighting of the efficiency of the servi-
ces, and if it is proceeding along those
lines, may I know the specific steps
which Government have so far taken
and which they intend to take? The
thing has been before Government for
ton long.

Shri Hathi: The Government are
looking into all the aspects which the
hon. Member has in mind. For this
purpose, not only has the Admini-
strative Services Division of the
Home Ministry undertaken researcn
and study, tut in order to look into
the individual Ministries and indivi-
dual cascs, we have appointed teams
for four different Ministries, to look
into the causes of delays, the proce-
dures, the bottle-necks existing etc.
and to suggest how these could be
removed; and there are Members of
Parliament in each of the teams.

Shri D, C. Sharma: I know, But
the hon. Minister has not replied to
even one specific point of mine.

Excuse me for saying so. What is
going to be done with regard to the
sadachar of Ministers also?

Shri Hathl: This is not a question
relating to sadachar of Ministers.

Shri P. R. Chakraverti: May I know
whether Government could give in
broad outline an indication ot the
essential features of the reforms which
are proposed to be introduced?

Shri Hathi: The essential features

would be elimination of delays,
streamlining of the administrative
hinery and increasing fhe effi-

ciency and trying to reform in such
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a way that the work is done efficiently
- without delays and red-tapism is cut

off.
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Shri Kapur Singh: May 1 ask what
are the special compelling circum-
stances that have prompted Govern-
ment to embark upon this task of in-

terfering in the smooth working of
the administration?

Shri Hathi: There is no question of
interfering with the good work. But
if the work is good, the idea is to
make it better.

Shri Kapur Singh:
answered my question.

He has not

. Mr. Speaker: There is no intention
to interfere with the smooth working
of the administration, If it is really
-sMooth, it is intended to make 1t
smoother.

Shri Kapur Singh: Why have they
embarked upon this task at all?
Without any good reason, they have
embarked upon it.

Mr. Speaker: Did they have any
apprehension or any report that it was
already not efficient and smooth?

The Minister of Home Affairs (Shri
Nanda): I am grateful fo the hon.
Member for the compliments he has
paid to our services. They do deserve
them. But still there are complaints
of délays, that things are not done
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quickly enough, speedily enough. We
have known that; hon. Members also
know that. Therefore, there is some
kind of a grievance. We want to re-
moved it altogether.
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Shri Hathi: This is not a commit-
tee. It is an organisation, a Division
working in the Ministry. It will be a
continuous process, It is not a com-
mittee which is going to give its
report.

Shri Ramanathan Chettiar: How
long will it take for this committee
to complete its work,

Shri Hathi: As I said, this is a con-
tinuous process.

Mr. Speaker: He says it would con-
tinue the work. There is no time-
limit.

Shri D. J. Najk: Are any political
workers interfering in the admini-
stration?

Shri Hathi: Political workers ghouid
not interfere in the administration.
A4 the same time, it is @ difficult
matter. When MPs or MLAs go to
the officers, there is complaint that
the officers are not polite, So we
have issued instructions that while
they should be polite and courteous
to representatives of the people, they
must alsp see that they do what is
right.

Shri Nath Pal: I do not know if 1
have followed the hon. Minister ex-
actly, He said there is no question
of a committee, but this is a continu-
ousg process which is going on in his
Ministry. May 1 remind him of the
assurance given to this House by the
Home Minister, Shri Nanda, when 1
had asked what would be the kind
©of commission he had in mind, whether
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it would be a commission comparahle
to the Hoover Commission? He cate-
gorically gave the assurance that it
would be something like the Hoover
Commission, Has this promise of the
Home Minister to this House gone the

way normally ministerial promises
go?
Shri Nanda: He has gratuitously

brought in things which do not really
pertain to the subject we are discus-
sing. So far as the commission is
concerned, it will certainly come . in
its time. The administrative reforms
division has been engaged in study
of all the material on the subject, and
such experience as we are now gain-
ing will pave the way for the kind of
thing, whatever its form may be
which the hon. Member has asked.

Dr, L. M, Singhvi: On a point of
order. It does appear that both the
Minister of State and the senior
Minister have tried to say that these
questions do not relate to the ques-
tion that we are discussing now.
This is not so. The question itself
will show that we are discussing ad-
ministrative reforms, reform of the
administrative services. They should
answer whether something like a
Hoover Commission is contemplated
or not.

Shri Nanda: The insinuation was
that we were trying to avoid doing
something which we were bound to
do. I meant that.

Shri Nath Pai: I strongly object to
Shri Nanda's remark that I insinuat-
ed. I am not capable of insinuation.
His colleague categorically stated
that there is no question of a com-
mittee. I recalled the promise given
to hte House and asked whether the
promise still remained intact. There
was no insinuation. My question was
provoked by what his colleague said.
T would request him to listen more
carefully to hig own colleague.

Mr, Speaker: That he is not cap-
able of making an insinuation, I also
agree. He is capable of concealing it.
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Skri Harish Chandira Mathur: The
hon. Prime Minister as also the Home
Minister have said more than once
in public that there ig an urgent
need for radical changes in the ad-
ministrative  structure. Will the
Home Minister spell out what he
means, and what the Prime Minister
means, by radica] changes in the ad-
ministrative structure, and how they
propose to bring that about by this
patchwork?

Shri Namda: Why is it assumed
that it is intended to carry on with
patchwork? The study which I men-
tioned just now is meant to lead to
some understanding of what kind of
reform, what kind of agency, will be
suitable for the purpose which the
hon. Member has in view.

Shri Harish Chandra Mathur: The
point is that the hon. Prime Minis-
ter has something in his mind, the
Home Minister has something in his
mind. They say that there is need
for radical changes in the adminis-
trative structure, Will they spell out
what they mean when they say such
an omnibus thing? Let them spell
out. What do they mean when they
say that radical changes are needed?
What are those radical changes?

Shri Nanda: Am ] expected to
spell out all that here, or in due
course on an appropriate occasion?

Shri Harish Chandra Mathur: All
our questions would be set at rest
only if they tell us what is in their
minds. We are seeking information.
What do they mean by radical
changes in the administrative struc-
ture? Only when we know that can
we ask questions. Otherwise, we are
all the time groping here in the
dark. This is something which has
to be answered on the floor of the
House.

Mr. Speaker: If they are not pre-
pareq at this time?

Shri Harish Chandra Mathwr: They
are not prepared to say what ig in
their mind?
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Mr. Speaker: At this time perhaps

not.

Shri Harish Chandra Mathur: We
cannot take it that they are not pre-
pared. They have got something in
their mind which they have stated in
publicc. When they have stated it
in public, they must know what is in
their mind. How are they not pre-
pared at the Question Hour? They
must be prepared.

Mr. Speaker: I do not quite fol-
low why there should be so much
of insistence when the Minister says
that the clanges are dontemplated.
He might not have yet made up his
mind as to what concrete changes
there are going to be. He might be
thinking on those lines, and yet not
be able to say everything aboyt it.
It is just possible that he might take
some time.

Dr. L. M. Singhvi: Let him say so.

Shri Harish Chandra Mathur: You
are interpreting their mind. I am
only asking them to give out their
mind.

Mr Speaker: I am not interpret-
ing their mind, I am only comment-
ing on the insistence that is there
that if they once said that they are
contemplating certain changes, they
must say what changes there are go-
ing to be. They have not yet made
up their mind. How can I compel
them?

Shri Harish Chandra Mathur: Let
them say they have not yet made
up their mind. When the Prime
Minister and the Home Minister
categorically say that they want some
radical changes in the existing struc-
ture, they must have made up their
mind.

Shri Nanda: We have made up
our mind regarding radica! reform,
but to spell it out I3 something which
goes beyond that, and T do not think
it 45 proper to just say off-hand what
kind of things may have to be done
because of the radical reform.
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Shri Ramanathan Chettiar: What
about the present work done by the
O. & M. Division and SR.U.? May 1
know whether that work will alsp be
taken into consideration?
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Shri Joachim Alva: This is the
second time he is being called.

Speaker:

Shri Joachim Alva: This is the
second time he is called, whereas I
got up 15 times and I have not been
called.

Mr. 1 have called him,

Mr. Speaker: This is very bad. I
object to it. I have seen him rising
in his place, and he says he has not
risen and I called him. How can he
find out what was in my mind? How
can I think that he wanted to put a
question when he had not risen?

Shri Joachim Alva: My friends
confirm it that it is the second time
he has been called.

Mr, Speaker: Did I call him betore
this question?

Shri Ramaaathan Chettlar: Yes,
Sir.

Mr. Speaker: Then, I am sorry, I
have made a mistake.

Shri Joachim Alva:
pardon.

1 beg your

Mr. Speaker: 1t is not necessary
that because he has risen so many
times he must have been called. I
called him earlier to put a supple-
mentary and he has put it. It is not
necessary that I should call him on
every question.

Shri D. C. Sharma: He seys that
he got up fifteen times. Is it a ques-
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tion hour or a physical exercise
hour?

Mr. Speaker: If the hon, Members
can suggest me amy remedy, I am
prepared to adopt /that. 1 cannot
gauge their mind if they want to
put supplementary questions unless
they stand up.
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Shri Sinhasan Singh: On a point.
of order. The Prime Minister has.
made 2 statement that some drastic
" reforms are needed in administration.
So says our Home Minister too. Why
do they make these statements with-
out knowing what i& wrong with
the administration? If there is nothing
wrong with the administrative set-up
why does it require a drastic reform?
We must know how the present set-up
is wrong. My submission is that
they must be clear in their minds
as to what is wrong in the adminis-
tration and what reform they want
to make. If they are not clear about
these shings in their minds, why
should they come out making state-
ments like this?

Mr. Speaker: I am not in a posi-
thon to give thaf advice to the Minis—
ters.
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Shri Sinhasan Singh: When I make
a statement I should know the facts
relating to that statement,

Mr_ Speaker: When he becomes a
Minister, perhaps he woulg perform
like that but I cannot say anything
about it now.

Shri Kapur Singh: Sir, when the
hon. Minister on behalf of the Gov-
ernment holds out a threat that radi-
cal reforms are contemplated in cer-
tain fields, it is naturally a very
disturbing element as far as hon.
Members of this House are concern-
ed. It is, therefore, natural for them
to want to know as to what might
be the direction or the general nature
of these radical reforms. He cannot
possibly make such a statement from
out of void. There must be some-
thing definite and concrete in his mind
with regard to the general direction
in which these radical changes are
contemplated. Therefore, to try to
be vague in answering the questions
which are being put on this point, I
think, is something which is impro-
per, and yo ushould make your ob-
servations on this.

Mr. Speaker: I cannot solve philo-
.sophical riddles.

Shri A. P. Jain: May I know whe-
tner it is the intention to completely
scrap off the present system and to
substitute another system, say, after
the Russian pattern or the American
pattern, or to keep the basic pattern
as it is and make changes in it?

Sbri Nanda: That is exactly the
reason why I thought I should not
spell things out,

Mr. Speaker: Next question. Shri
Tantia,

Shrl A. P. Jain: Sir, my question
has not been answered; it is a very
specific question.

Mr. Speaker: Let us proceed fur-
ther; we have already spent so much
time on it.
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Migration Certificates for Refugees

+
( Shri Rameshwar Tantia:
| Shri Himatsingka:

*210. Shri Bishanchander Seth:

‘Shri B. P. Yadava:
Shri Dhaon:

Wil] the Minister of Rehabilitation
be pleased to state:

(a) whether Government have de-
cided to allow entry to India of only
those refugees from East Pakistan who
possess migration certificates;

(b) how many peraons have so far
crossed into India without such cer-
tificates; and

(c) the reasons that compelled

Government to introduce such o
scheme?
The Minister of Rehabilitation

(Shri Tyagi): (a) No.

(b) In answer to part (b) I have
brought the figure up to date, Out
of a total of 6,84,351 persons who cros-
sed the border up to the 12th Sep-
tember, 1964, 3,77,414 are reported to
have come without documents.

(c) Does not arise.

Shri Rameshwar Tantia: May I
know whether it is a fact that in
Assam there are still six lakhs of
refugees without migration certifi-
cates and, if so, what steps have the
Government taken to find out the
exact number in Assam and to give
them relief and rehabilitation?

Shri Tyagi: As I have already
said, there are a number of DPs. whn
have come without migration -erti-
ficates, and they have been recognis-
ed as qualified for all relief and re-
habilitation benefits.

Shrimati Renu Chakravartty: He
must speak into the mike, Sir,

Mr. Speaker: While the hon.
Minister replies, he should reply to
me.





